
     

  

      

   

 

         

         

         

      

    

         

      

    

       

    

      

     

     

     

     



    

   

     

      

   

   

    

               

      

           
  

   

   

  

              

              

             

               

            

              

          

                

              

            

            

               

              



            

  

            

               

    

       

                 

           

           

             

             

            

   

                 

            

           

             

             

            

               

     

                 

             

             

             

         

                 

            

           



Authority may submit their comments/views/remarks on the ta>r aspects of the Scheme to

the concerned Regional Director within 15 days from the receipt of the notice of the

hearing of the Petition, in terms of General Circular No.ll20l4,F.No.2/2014 dated 15th

January, 2014 issued by Ministry of Corporate Affairs, Government Of India.

9. At least 14 clear days before the date fixed for hearing, Petitioner to issue an individual

notice of hearing of Petition by Registered Post A.D. upon its remaining Secured Creditor

and to all its Unsecured Creditors.

10. At least 10 clear days before the date fixed for hearing, Petitioner to publish the notice of

hearing of Petition in two local newspapers viz. "Free Press Journal", in English language

and translation thereof in "Navashkti", in Marathi language, both having circulation in

Mumbai as per Rule 16 of the Companies (Compromises, Arrangements and

Amalgamations) Rules, 2016.

1 l. Publication of Notice of hearing of the Petition in the Maharashtra Government Gazelte

is dispensed with.

12. Petitioner to file in the Registry an Affidavit of Service as per Rule 12 ofthe Companies

(Compromises, Arrangements and Amalgamations) Rules, 2016.

B.S.V. Prakash Kumar M ber (Judicial)

V. Nallasenapathy Member (Technical)
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